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Apart trom taking steps n,t; indicated 
above to ensure adequate availabmty of 
bulk drugs and packaging materials re-
quired for the manufacture of formula-
tions, wherever shortages of formula-
tions rome to the notice of the Govt, 
througb reports received from the state 
Drug Controllers/Zonal Drug control-
lers or otherwi~ the concelned manu-
facturers are advised to rush supplies 
to the areas of shortage. 

Decision to enhance price of Crude Oil 

187. SFLRI AMAR ROY PRADHAN: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state: 

(a) whether Government have de-
ciclad to raise ~he crude ,Oil price in 
the near future on the Msis of Saudi 
Arabia's decision in the matter; and 

(b) if so, the details thereof and 
to what extent the prices would be 
enhanced? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI VEERENDRA PATIL) :(a) The 
prices of indigenous crude oil produced 
by the Oil & Natural Gas Commis-
sion and the Oil India Ltd .. are not 
linked to the prices of crude Gil im-
ported from saudi Arabia Or any 
other country. There is no proposal 
to raise the price of indigenous crude 
oil. 

(b) Does not arise. 

188. sHRI K. PRADHANI: \Vill the 
Minister of ENERGY AND IRRIGA-
TION AND COAL be pleased to state: 

(a) whether it is a faet that the 
Slate of Or.l8sa is terribly short of 
power and lince last October 10 
power-intensive unit.a bave been $bUt 
dcnrn or are gettinl marginal powIter 
tlu. to fall in letleJ'atioa at Ballm:e1a 
tmd· lItf.ltud· H,dtl StI'toa; 

(b) whether it .is also a tact that 
Orissa's emergency power 8upply Of 
one million units to the Bihar State 
Electricity Board to help d~watering 
of coal mines in the Bengal belt was 
made at the request of the Central 
Government; and 

(e) if so, whether it i. also a tact 
that the Orissa State Electricity BOard 
agreed to supply emergency power 
under pressure even though power 
experts were reluctant about it? 

THE MINISTER OF ENERGY AND 
COAL (SHRI A. B. A. GHANI KHAN 
CHAUDHURI): (a) Yes, Sir. 

(b ) No, Sir. Orissa has not been 
asked to spare any power far Bihar 
or West Bengal. Some additiona] 
power . for coa1 fields of Bihar and 
West Bengal was arranged from 
Andhra Pradesh system and this 
assistance was transmitted to Bihar 
through Orissa system. 

(C) Does not arise. 

ee.tral aid tor Rajasii'llaa 0ULaI 
Project 

189. SHRI JAI NARAIN ROAT: 
Will the Minister of IRRIGATION be 
pleased to state: 

(a) whe1her the Cen.tral Govern-
ment have given any aid for the deve-
lopment of the Rajasthan Canal Pr0-
ject; and 

(b) if SOt the details in this regard? 

THE MINISTER OF IRRIGATION 
(SHRI KEDAR PANDAY): (a) and 
(b), From 1957-58 to 1968-69 the een· 
tral Government gave loan 'aSSistance 
amounting to iRs. 60.37 ~rores for the 
Rajasthan Canal Project. Thereaftert 
as Central assistance to the state Gov-
ernments is in the form of block loanS 
and grants for the respective state 
plans as a whole and is not related to 
any speciftc projects, the amount of. 
such assistance meant for Rajasthan 
Canal Project is not identifiable. HoW-
ever. durin, the 4th 'I'Ve Year ptlJJ 
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perioc:l, the Central Government lave 
non-PlID alliiataDce for Bajastban 
Canal Project amountlna to RI. 10.49 
crores. The Central Govermnent also 
reJ.eaaed ad\ltance plan a88i$.nce .of 
Ra. 4 crores during 1975-76 and •. 2 
crares duriRa 1977-78 for the Rajas-
than Canal Project. 

190. SHRI P. A. SANGMA: Will the 
Minister of ENERGY AND IR4RlGA-
TION AND COAL be pleased to state: 

(a) whether the Garo Hills Thermal 
Project is still pending clearance from 
the Planning Commission and the 
Ministry of Energy; and 

(b) if so, the reason there.foT? 

TIlE MINIS~ OF !.NERGY AND 
COAL (SHRI A. B. A. GHANI KHAN 
CHAUDHURI): (a) and (b). A number 
of hydro-electric generation projects 
have been sanctioned and are under 
execution in the state of Meghalaya 
taking into account the demand upto 
the period 1986-87. The need for 
power from Garo Hills Thermal Power 
Project would arise after this period. 
The projt!ct is being processed by the 
Central Electricity ,Authority to suit 
the above mentioned time frame and 
funds have been provided for takin. 

up advance action durina the ;year 
1980-81. 
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191. SHRI CHITTA MAHATA: Will 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAm.s be plealed to 
state = 

(a) whether 1t is a fact that the 
assets aDd income of the bi, mono-
poly houses haVe increased lince 
January, 1980; 

(b) it so, the details thereot; an4 

(C) the present asset. and ineome 
of the top 20 monopoly houses in the 
cOWltcy? 

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
p. SHIV SHANKAR): (a) and (b). 
jInformation on the assets and income 
of companies belonging to larRe in-
dustrial houses since January, 1980 is 
not available. 

(c) A statement is dnnexed givina 
the latest available information I=er-
ta!ning to the assets JI1d turnover 
income for the year 1978 the latest 
year for which data are available of 
the top 20 industrial houses on the 
basis of registration uts 26 o't the 
MRTP Act, 1969 as on 31-12-1978. 

ltatemeat 

Statement showing the Alllets and Turnover income in 1978, of the <top llO industrial 
huuleS (al per registrations under section 116 of the MRTP Aetas on 31-12-'78) ranked 

by size of their aSlCt. in 1978. 

SI. No. Name of Industrial House No of Value in Rs. ClOre. 
bodies 
corporate A_ts 'Turn. 

over 

6g 1171• I, 137"· 56 
Q Tata 3f 1101.11 15&,·60 

9 Klfatlal 14 917.86 .7S.f1 

4 J.lt ....... i8 199.~ 918.,. 
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